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ciate that itwill not be in the public
interest to preseatly disclose the details of
those inventories, but what I can assure
the House is'a wholly satisfactory inventory
position held by us.

Soon aftet Pakistan Jaunched the all
out offensive against us late in the evening
of Friday, 3rd December, 1971, the Stale
Government were reassured that we are
holding substantial inventories of kerosene-
oil and the public need have no fear on this
account. The possibilites of local shortages
arising now and then could not, however, be
ruled out owing to the need for first meeting
the other higher priority requirements. We,
therefore, stressed the need for utmost local
vigilance, lcaving the decision to the State
Governments of either continuing intensive
supervision and contiol over its distribu-
tion according to stock position in different
aréas from time to time or altermauvely of
introducing rationing, as may be feasible.
We also stressed the need for meeting the
requirements of the rural areas through fair
price shops etc., and of promptly punishing
under the Defence of India Rules those who
hoard stocks or overcharge or misuse
kerosene.

Since then several complaints have been
received of local shortages of kerosene oil.
These complaints can only be due toa
general tendency to store essential commo-
dities, including kerosene oil. To avoid
any hardship to ge .uine consumers, we have
now recommended to the State Goveinments
the immediate introduction of rationing of
kerosene oil to cover the maximum possible
area. Back-up quantities for this purpose
are locally available and will be regularly
maintained. The Delhi Administration has
already introduced rationing. Additionaily,
the IOC has specifically earmarked 5 tank
lornies for the retail sale of this product
directly to the consumers in the various loca-
lities. 1OC has instructions to render similar
assisiance in the other regions also where-
ever possible. For the rural area we have
urged once again the adoption of measures
such ag distribution through fair price shops
etc. Finally we have repeated our instruc-
tions for the sternest possible action being
taken under Defence of India Rules,
includiag ‘resort to detention under the
Maintenance of Internal Security Act and
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prosecution, where feasible, of those
indulging in antisocial activities such as

hoarding, overcharging or misusing kerosene
oil.

Some Hon. Members rose;

MR. DEPUTY-SPEAKER : Uuder the
rules no questions are allowed. The rule

says :

“A statement may be made by a minister
on a matter of public importance with
the consent of the Speaker but no ques-
tion shall be asked at the time the
statement is made.”

You have put me here to abide by the
rules, nol violate them. If you want a
discussion, you may give separate notice.

As earlier announced, the Defence
Minister will make a statement at 1.15.

We will now take up clause-by-clause
consideration, (Iaterruptions).

SHRI S. M. BANERJEE (Kanpur) :
What is this? Keo enc is not a defence
matter. Ony MPs, Speaker, Deputy-
Speaker, e‘c. may be getting it. People
are standing in the quzue for six hours and
more and they are not able to get kerosene,

MR. DEPUTY-SPEAKER : I would
request you to cooperate. You can give
notice. Don't ask me to violate the rules.

SHRI S. M. BANERIJEE : There have
been many instances where the Speaker has
allowed one question to be put by each
member after such important statement.

MR. DEPUTY-SPEAKER : You can
seck another opportunity.

12.47 hew.

MANIPUR (HILL AREAS) DISTRICT
COUNCILS BILL—Cond.

MR. DEPUTY-SPEAKER We will
now take up clause-by-clause consideration.
There are no .amendments to clause 2
and 3.



63 Manipsr (Hill Areas)
[Mr. Deputy-Speaker]
The guestion is ¢

“That clamses 2 and 3 stand part of the
Bill.”

. The motion was adopted.
Clauser 2 and 3 were added to the Bill.

Clamse 4 (Constitution of Distriat Councils
ond their Composition

SHRI DASARATHA DEB (Tripura
East) : I beg to move :

Page 3, omir lines 21 to 23, (1)

SHRI PAOKAI HAOKIP (Quter Mani-
pur) : I beg to move :

Page 3, line 20 for *‘sixteen™ substitute
““eighteen™ (13)

Page 3, line 21, for “four™ substitute

“two™ (14)

SHRI DASARATHA DEB: My
amendment is very simple. T have already
referred to it in my speech. 1 am always

against any nomination in any elec’ed
body. 1 want the entire nomination clause
to be omutted from the Bill, from lines 21
to 23, because in an elected body, if we
want to cevelop democratic institutions, we
must avoid any type of nomination in such
& body. Because, if the provision about
nomination is there then undesirable ele-
ments may be nominated and pleced in the
Council. T will tell you my own experience.
‘When the Tripura Assembly Bill was passed,
1 opposed the provision about momination.
At that time Shri Pant explained that the
provision 15 there only to give representa-
tion to thore sections of the tribes who
may not be clected to the Council. What
is our presént experionce? There is provi«
sion for nomination of three members to
the Tripura Legislative Assembly. It has
ngyer that a person has been
nosinated because he represénts 1 section
of the tribes who have not got eclected
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directy to the Assembly,
rominated. 1 agree that women shonld
got o chance. [ do mot dispute that, But
why is it that every time a woman was
nominated belonging 10 the community of
Chakravartty 7 Even though there are
Scheduled Tribe women belonging to other
communities avaitable, the same woman
is being nominated. Similarly, I agrec
that when there are no sclected members
from the Manipuri community they should
be nominated. But why the same personm,
and that too belonging to the Congress
Party, which is the ruling perty 7 In 1957
after the election the party position in our
Territorial Council was 15 for vs and 15 for
the ruling party. Then the Congress Party
nominated one member belonging to their
party and thereby secured & majority. That
is why I oppose this nomination clause.
It should be deleted. The council should
be an entirely elected body and there
should be no scope for any nomination.

One lady was

SHR1 PAOKAI HAOKIP : Clause 4 of
the Bill says that the total number of mem-
be-s in the District Council shall not be more
than 16. The strength of the Council s
far below the expectation of the people. It
should be raised to 18,

My second amendment is that number
of nominated members should be reduced
from 4 to 2. 1 hope the hon. Minister
will accept them.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): Now when we are consi<
dering this Bill clause by clause may 1
point out that this Bill is modetled on the
Territorial Council Bill passed by Paila-
ment in December 1956. Shri Deb took &
very active part in the framing of that
Bill. The House considered that Bill
fully and some of the of the
Territorial Councils Bill were altered by
the House. So, this is really & measure
which has been fully considersd by Parlia-
ment in snother form at en earfier date,
It has also Geen our experience that it has
worked well. Therefore, by §nd large,
these provisions need, not drouse amy
controversy.
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Shri Deb seoms to  have allowed his
experience of a lady member in Tripura to
colour his judgment.

SHRI DINEN BHATTACHARYYA
(Secampore) ¢ He has nothing against the
lady. He is against nomination.

SHRI K. C. PANT : He called her a
‘lady’ first and then a ‘woman’. He also
said that he is agreeable to nomination but
not of the same person. 1 would only
request him not to allow his experience of
one lady to colour his judgment.

Shri Paokai has moved two amendments
which have the effect of reducing the
number of nominated members from 4 to 2,
and reducing the strength of the House

from 20 to 18. 1see there is a strength of
the House. Some other Members also
referred to it, I am prepared to accept the

nomination of 2 and I want to repeat that
the purpose is not to nominate at random
but to nominate those who will be left out of
elective process who are in minority, It is
therr nomination that is sought to be pro-
tected here. I am accepting both the
amendments No. 13 and 14.

MR. DEPUTY-SPEAKER : First 1
put Amendment No. 1 moved by Shri
Dasaratha Deb to the vote of the House,

Amendment No. 1 was put and negatived.

MR. DEPUTY-SPEAKER : Now, I put
Amendment No. 13 moved by Shri Paokai
Heokip.

The question is :

‘Page 3, line 20,—

Sfor ‘‘sixteen"”
teen’ ' (13)

substitute *‘cigh-

The motion was adopted.

MR. DEPUTY-SPEAKER : Then, I
put Amendment No. 14 moved by Shri
Packai Haokip. }

‘The question is *

"Page 3, line 21,—

Jor “fous” substitute “‘two" * (14)

The motion -was afopied.
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MR. DEPUTY-SPEAKER : Now, I
put clause 4, ay amonded, to the vote of the
House.

The question is:

““That Claus 4, as amended, stand part
of the Bill.””

The motion was adopted.

Clause 4, as amended, was added
to the Bill,

Clauses 5 10 12 were added to
the Bill.

Clause 13(Term of office of Members)
I beg to

SHRI DASARATHA DEB :
move :

Page 4,—
omit lines 30 to 32. (2)

Sir, in clause 13, there is a proviso :

“* Provided that the Administrator may,
when satisfied that it is necessary in
order to avoid administrative difficulty,
extend the term of office of all the
members by such period not exceeding
one year as he thinks fit.,”

1 oppose the provision. It should be
deleted. The Administrator should not be
given the power to extend the life of this
Council. Here, the term fixed is five years
and, after every five years, there should be
clections.

SHRI K. C. PANT : Sir, it is usual
to make provisions in local laws pertaining
to ecal bodies for extending the term of
the mpmbers if it becomes necessary. For
instance, suppose thére is s natural cala.
mity or some other thing. It may become
necessary to extend it for some time. Thig
is not an unusual provision. This is not a
State Assembly. This is after all a District
body. You should not tie your hands to
an extent that if it becomes necessary o
extend it, you cannot extend it. That is
the purpose. I cannot accept his amend-
ment. .

i
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MR. DEPUTY-SPEAKER : 1 put
Amendment No. 2 to clsuse 13 10 the vote
of the House.

Amendment No. 2 was put and negatived.

MR. DEPUTY-SPEAKER : [ now put

clause 13'to vote.

The guestion is :

“That Clause 13 stand part of the
Bil”

The motion was adopted.
Clause 13 was added to the Bill.
Clauses 14 to 22 were added to the Bill.
13.00 brs.
Clause 23 (Chairman and Vice-chairman)

SHRI DASARATHA DEB: 1 begto
move :

Pm 61—"
omir lines 48 and 49. (3)
Page 7, line 2,—

Jor “by not less than two-thirds”
substinge *‘by a simple majority’
)

Page 7, lines S to 7,—

omit *if such resolution is passed
by Jess than two-thirds but
not less than one-half of the
total membership of the
» Council,” (5)

Page 7, line 7,— \

A

for “may” substitute “shall*¢5}
P‘F ?l—'

omit lines 10 to 15. (7)
mt ﬁﬂﬂ,—“

““Administrator”’

Jor substitute
“Council” @) -
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Regarding my first amendment to
clause 23, there is a proviso in clause 23
which reads :

“Provided that the Admin’strator may
nominate the first Chairman who shall
hold office for a period not exceeding
one year.”

After reading this Bill, I find, the oaly
monarch and fortunate fellow is the Ad-
ministrator and he has got the super powers
in the administration of the Council.
This is an elected body. Why should the
first Chairman be nominated by the Adminis-
trator ? Why not the Members of the
Council elect their own Chairman 7 What
is the idea ? 1t is a fantastic idea, that
is, the first Chairman to be nominated by
the Administrator. I oppose it. Let Mr.
Pant explain it.

Then, you say here :

“If a resolution for the removal of an
clected Chairman is passedbynotless than
two-thirds of the them total membership
of the Council......"

1 oppose it. Even if a Chairman does
not enjoy the confidence of the majority
members of the Council, he cannot be re-
moved because for the removal of & Chair-
man, at least you require two-thirds
majority, like an amendment of the Cons-
titution. That means, in th's Council
consisting of 16 members, even if 11 mem-
bers vote against the Chairman, that Chair-
man cannot be removed because with the
support of five men he can remainas a
Chairman. It is a fantastic thing. There-
fore, 1 oppose it, It should be done by a
simple majority. If a simple majority vote
against the Chairman, he must be removed.

Another amendment is a consequential
one. If this amendment is accepted,
then the i “...if such resohrtion is
passed by less than two-thirds bif 'not leds
than oné-half of the total miémbership of
the Council is oot necessary at all. If
the vote of No-Confidence is pastod by a
simple majority in the Council, then the
Administrator is boupd 10 remove the
Chairman. The entire thing is Very fantas-
tic.
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Another proviso reads;

“Provided that ap such resolution shail
be brought within one year from the
date of election of the Chiirman.”

Why should we fix one year? That
resolution can be brought at any moment.
When any member fecls that the Chairman
shouid be removed and whea the resolution
is passed by & simple majority, he should
be removed from the office.

Then, itsays:

“The Chairman of the Council shall be
a whole-time funtionary and shall
be entitled to such salary or allowances
as may be fixea by the Administrator.”

Here also, the Administrator is all in all.
He 1s a supreme ccmmander, When we are
talking of the salary or allowances of the
Chairman, Isay, the Council is an elect-
ed body and you should empower the
Council to nominate their own Chairman
and also to fix salary or allowances of the
Chairman and the members of the Council.
The Act or the rules in regard to salary or
allowances must be passed by the Council
itself. The Administrator should be given
no power to interfere in this respect. The
entire thing should be left to the Council,
not to the Administrator.

These are my amendments to clause
23. To make it a democratic body, I again
appeal] to the hon. Minister to accept
these amendments.

SHRI K.C. PANT Sir, the amendments
which have been moved to clause 23 really
cover the same ground which was covered
in the discussion to clause 22 of the Terri-
torial Councils Bill then end, at that
time, as I said, Shri Deb among others
had put forward certain Ideas and soma of
these provisiods emergod after considera-
tion of the points raised by Shei Deb and
othery in the coures of the discussion.

As regards his first point, may I quote
thy observitions of the then Home
W!w,

“This Council will be started from the
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scratch, Many arrangements will have
to be made and a lot of spade work
and preliminary work will have to be
done at the very start. The Chairman,
if he is elected from amongst the mem-
bers of the Council, may not be able
to set things on the right leeel at the
very beginning. 80, it is provided
that in case it is felt that 'm order
to cope with the difficulties with which
this Concil will be faced at the outset,
it will be desirabie to have goms person
nominated, then he may be nominated
but the period, as I have suggested,
will not exceed a year im any casé.
It may be even less than @ year. No-
one may be nominated at all....."”

It is an enabling provision.

His next amendment is with regard
to the provision that no resolution for
the removal of the Chairman shall be
moved within on yedr of his eleétion and
such a resolution shall not be renewed
within one year of consideration of the
previous resolution. This is to be found
in all municipal laws and is made to
provide for some stability in thes bodies,

In the next amendment he has »uggest-
ed that the salarics and allowances of the
Chairman may be fixed by the Council
and not by the Administrator. I just
indicated that there will be six different
District Councils. There should be some
uniformity among them and if these
District Councils provide for different
salaries and allowantes, that will not bhe
conducive to the proper functioning of the
District Councils. One will compete with
the other. Hence the provision that the
Administrator may fix that.

1 am sorry I cannot accept any qrhls
amendments.

MR. DEPUTY-SPEAKER: [ will put
all thé amendments of Mr. Deb toclm
23 to vote.

Amendowhis Nos, 3 io 8 were put
and regatived.
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MR DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 23 stand part of the
Bill.™

The motion was adopted.
Clause 23 was added to the Bill,
Clauses 24 to 28

MR. DEPUTY-SPEAKER: There are no
amendments to Clauses 24 to 28,

The gquestion is:

“That Clauses 24 to 28 stand part of
the Bill,”

The motion was adopted.
Clauses 24 to 28 were added to the Bill.
Clause 29 (Functions of District Councils)

SHRI DASARATHA DEB: I beg to
move:

Page 9,—
for lines B to 14, substitute—

*(xiv) the allotment, occupation or use,
or the setting apart of land, other
than land acquired fcr any public
purpose or land which is a reserved
forest situated within the autono-
mous district of which that
cil is constituted;” (12)

My Amendment is to Substitute the
following provision in the Bill:

“the allotment, occupation or use, or
the setting apart of land, other than
Jand acquired for any public purpose
or land which is a reserved forest,
for the purpase of agriculture or grazing
or for residential or other non-agricultu-
ral purposes or for any other purposes
likely to promote the interests of the
inbabitants of any village or town
situated within the autonmous district
for which that Council is constituted:”

L
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Here a certsin power js vested with
the District Council and it is for allot-
ment of land and occupation etc. But 1 am
prepared to give that power for the
administration only to take the agricultu-
ral land reserved forésts or any land
acquired for the public purpose. But I
am not prepared to give this power to the
Administrator to take out the argicultural
land or the grazing land for residential
quarters. If you give this power, it will
mean that they can acquire any land situat-
ed in the Distr ¢t Council area and to give
it to any person which is prohibited accord-
ing 10 Rules and Regulations that exist iu
the Tribal arcas and that is why for grazing,
the common man’s land should not be
allowsd to be acguired and given to some
other people to construct houses there That
15 way I have moved my amendment. That
is why my amendment 1e1ds:

“the allotment, occupation o: use, or
the setting apart of land, other than
land acquired for any public purpose or
land which is a seserved forest situated
vithin the autonomous district of which
that Counc:l is constituted.”

f think my amendment is very, very
important and it is wvcry reasonable that
apart from these lands, these District
Councils should be given full power to
control and to deal with other lands within
that & ea.

SHRI K. C. PANT: The provition that
has been included in this Bill is not onlya
repetition of the provision in the Tesritorial
Councils Act to wihuch 1 referred but
the sams guidelines exist in the Coustitu
tion. For instance, para 3(I) of the VI h
Schedule defines the powers of the Duatrict
Councils in Assam because there you will
find an identical provision included in the
Bill. The whole object is that Jand wuse
should be regulated with a view to promote
the interests of the people of the village or
the town. This is a salutary provision
to which there should be no objection.

Shri Dasaratha Deb shoufd also remem-
ber that there is al ill Areas Committee
which has also jurhdiction over land uee.
So, all these things will have to be kpts,
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in #iind and that is why this provision has
been kept, So, | cannot accept the
amendment.

MR. DEPUTY-SPPAKER : T shall
now put amendment No. 12 to the vote
of the House.

Amendmert No. 12 was put ond
negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

*‘That clause 29 stand part of the BilL."
The motion was adopted.
Clause 29 was added to the Bill.

Clauses 30 and 31 were added to the
Bill,
Clause 32 (Officers and staff)
I beg to

SHRI1 DASARATHA DEB :
move -

Page 9, line 39, fur “Adininis-
trator™ subsiitute  “Chairman of
the Council™ (9)

Page 9, lines 41 and 42, for
“majority of not lcss than two-
thirds®' substirwee™ simple majority™
(10)

Page 9, line 42, for “*Administrator™
substitute “*Chairman®’ (11)

Clause 12 (1) provides that :

“For every district council there
shall be a Chief Executive Officer
who shall be appointed by the
Administrator."

The chief executive officer will have to
work under this Council. Government
want that he shouid be appointed by the
administrator.

I would like %0 know why he should
not bs appoiuted by the chairman of the
district ¢ouncil, because this executive
officer will have to %otk under the couneil,
this officer is responsible only to the

=
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administrator for his existence and does
not care for the council, then the chairman
of the council will find it very difficult to
make that gentleman work. That is why
1 have suggested that any officer working
under the councif or in the council adminis.
tration must be appointed by the chairman
of the district council.

Then, sub-clanse (2) provides :

“If a resolution for removal of the
Chicf Executive Officer is passed at a
meeting of the District Council by a
m jority of not le«g then two-thirds of
the total membership of the Council,
the Administrator shall remove him
forthwith”.

Here also, 1 would suggest that if any
necessity arises fo remove a corrupt officer,
he should be removed by the council by a
simple majority, and instead of the adminis-
trator, the chairman of the council must
be given (hat power.

SHRI K C. PANT : The object of the
first amendment is to have the exccutive
officer appointed by the counzil instead of
by the admunistrator. My hon. friend
knows that in many municipalities and
corporations—I know the case of UP at any
rat—cthe execulive dfficer in the municipal
board 1s appointed by the State Govern-
ment. That iy a healthy practice.

In the case of Munipur also, this hay
worked well in practte, The Bombay
corporation Act which the hon. Member
knows is a model Act in many ways for
the whole country also has the same provi-
sion. So, I think that we should go by the
experience of the functioning of the Act and
accept the provision as it is,

Regarding the other point that he raised,
a balance has been struck. Again, I would
quote the then Hom Minister on this ;

*“So, while his appointment would rest
with the administrator, the council wili
have the suthority to remove the execy.
tive officer when It is not satisfied with
his work. That should meet all ends
and I think will be found satisfactory,”
To this efiect, | um wmoving anothor
amendrment.”
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This is the balance that has begn struck.
Tweo-thirds magjority is there, but itis
thére for a purpese, but even if it is simple
majority, the administrator can take that
inte account and remove him if he is satis-
flea. This provision, 1 think, is a good
balance which has been struck.

MR. DEPUTY-SPEAKER : I shali
now put amendmérts Nos, 9, 18 and 11 to
the vote of the House.

Amendmenty Nos. 9 1o 11 were put
and negatived,

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 32 stand part of the Bill."”
The motion was adopted.

Clause 32 was added to the Bill.
Clauses 33 to 53, Clause 1, the Enact-

ing Formula and the Title were

added to the Bill.

SHRI K. C. PANT : I beg tomove :
“Thak the Bill, as amended, be passed.”

ME. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill, as amended, be passed.”
The motion was adopted.

MR, DEPUTY-SPEAKER : I am told

that the Defence Minister will be a litte

delayed. In the meanwhile, we will move
on to the next item of business.

1345 hes.
ASIAN REFRACTORIES LIMITED
(ACQUISITION OF UNDER-
© TAKING) BILL
THE MINISTER .OF STEEL AND
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MINES (SHRI S. MOHAN KUMARA~
MANGALAM) : I beg to move® :

“That the BH] to provide for the acqui-
sition of the undertdking of the Asian
Refractories Limited for the purpose
of augmenting supplies of refractorics
to meet the essential requirements of
the iron and steel indusiry, be taken
into consideration.”

The Bil before the House is for
compulsory acquisition of the Asian
Refractories. 1 shall as briefly and suc-
cinctly as 1 can recount the circumstances
that have led Government to come for-
ward with this Bill.

All members must be knowing that
refractories play a most important part in
the production of our steel plants, They
are bricks which are wused for blast
furnaces, for coke ovens and for all areas
in steel plants where we have to put them
in for producing durable stecl.

In April 1960, the promoters of Asian
Refractories obtained a licence for setting
up a refractory plant to manufacture
24,000 fine clay bricks with & share capital
of Rs. 55 lakhs. Two loans were granted
by the Industrial Finance Corporation
totalling Rs. 55 lakhs, The IFC had the
first mortgage on the concern. In 1966,
the plant went into commercial production.
But unfortumately owing to losses incurred
by the plant, I think mainly because of
managerial incompeténce, the company ran
into trouble, defaulted on the payment of
dues and stopped production in May 1968.
In March 1968, an application was filed
by the umsecured creditors of the com-
pany for winding it up, In Maych 1969, the

*Moved with the reconunendaiion of the President.



